
CEMTRAL AOniNI STRATI Vt TRIBUNAL

PRINCIPAL BENCH

NEU DELHI

C.P, NO,75/1996
in

O.A. NO. 73fi/iqQfi

Friday, this the 13th Deceinber, 1996,

HON'BLE SHRI 3USTICE CHETTUR SANKARAN NAIR, CHAIRflAN

HON'BLE SHRI S. P, BISUAS, HEHBER (A)

V 1 • Pharnaciets Employees Association
through its Censral Secretary,
Shri Suresh Tomar, having office
at B3Rfl Hospital, Sahangirpuri.
Oelhi-110033.

2, Saranjit Singh
R/0 B-.11/3g-A Model Town,
Delhi-110009.

( By Mrs, Beera Chhibber, Advocate )

-Versus-

1. Shri P, K. Dave,
Lt. Geverner,
Raj Nitias Bsrg,
New Delhi.

2. Shri Remesh Chandra,
Secret ary l( f^d ice l) ,
5, Shannath Barg,
Government of NCf of Delhi.
New Delhi.

3. Shri Syreeh Chaudhary,
Director, Directorate of
Health Services,

Block, Saraawati Bhawan,
Connaught Place,
New Delhi. ,,,

( By Shri Anoop Bagai, Advocate )

Petitioners

Responds nt s

The petition having bean heard on 13.12.1996
T rf' ■ -the Tribunal on the sa day delivered the

following {

o rd e r

CHETTUR SANKARAN NAIR (3)^ CHAIRMAN —

Petitioners allege disobedience of the orders of

this Tribunal in O.A. 736/1995. Respondents were

», .Contd,



7^

- fi -

dirsctad to tako certain dacisiona by the and of

Oecanbar, 1995, Thay took a daclsion only eight

Montha later. It is said that this was due to

administrativa reasons. At least raspondants owed

it to the Tribunal to explain the delay and sask

extension of tiaa. Petitioners ware put to avoidable

expenses only because of the lapses on the part of

respondents. Petitioners further say that even the

order passed is not in terns of the reconnendations

of Or. Varshneya Connittee report. Petitioners

have a oase that what was directed has not been

done in full. They nay seek their renedies outside

the contempt petition. We see no justification to

proceed with the contei^t petition, but ue direct

respondents to pay Rs.lOOO/- (rupees one thousand)

as Costs to counsel for petitioners.

Oated, the I3th Oecember, 1996,

^  ̂ ( Chettur Sankaran Nair, 0. )
(A) Chairnan

/as/


